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ORDER DATED 01-04-2002.

Order dated 26-5-2995 by which the
Applicant was placed under suspension,is
subject matter of challenge in this 0.A,
By filing a Misc.Applicétion,the Appiicant
has intimated that the order of suspensicn in
question has been revoked in the meantime,
in the said premises, the Originél Application

is dismissed as the same has oecome in fructuous,

No costs.

with the dismissal of the Original

:_r _e ) .
Application) RasAbecome infructuous, the MA filed

today(which needs to be registered in course

of the day)is also disposed oOf, -
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